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2. The undersigned, then the Presiding Officer ofthe erstwhile Company Law Board had gone

through the application and the rcport submitted by the Registrar of Companies, Mumbai

and also the submissions made by the authorised rcpresentative ofthe Company at the time

ofhearing and noted that application for compounding ofoffence commifted under Section

211( 3,q.) !.w. AS 17 of the Companies Act, 1956, merited consideration.

3. Accordingly, the offence committed under the said section and explained above has been

ordered on 19.05.2016 to be compounded against the defaulters on payment of t 35,000/-.

4. Subsequently, vide Notification No. A.-45011/14/2016-Ad. Mated 01.06.2016, issued by

the Miristry of Corporate Affairs, New Delhi, the Centml Govemment has comtituted the

National Company Law Tribunal and dissolved the erstwhile Company Law Board w.e.f.

01.06.2016.

5. The applicants above [am€d, have remitted the total compounding fees of t 35,000/- by 4

(Four) Demand Drafts. The one has drawn on HDFC Bank bearing no. 683261 dated

04.06.2016. The second has drawn on ICICI Bank bearing no. 009245 dated 07.06.2016,

and the other two werc dr"awn on Axis Bank bearing nos. 042403 and 042386 dated

02.06.2016 and 01.06.2016 rcspectively, with fie n€wly constituted office of the National

Company Law Tribunal, Mumbai Bench i.e. after dissolution ofthe Company Law Board.

6. Haying regard to the facts and circumstanc€s of the case, the offence committed under

Section 2U(3A) r.w. AS 17 of the Companies AcL 1956 by the Company, is hereby

compounded.

7. Therefore, Registrar of Companies, Mumbai is hereby directed to take further action as

provided under S. 621 A (3) (c) (d) ofthe Companies Act, 1956.

Ordered Accordingly,

B. S. V. PRAKASH KUMAR
Member oudicial)

Dated this June , -l!- 2017
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